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1. | Name of Cor Debtor SHAH GROUP ERS LIMITED
2. |Date of Incol Of Corporate Debor | 27" June, 2005 T
3, {\ulthority ¥ foh Corporate Debtor | Registrar of Companies, Mumbai, Maharashtra
| |Is NCol | " 19
4. | Corporata Identlty No./Lirited Liabilty UT0101MHZ008PLC154243 A
Iden  No,of corporate debtor e

5. | Address of the Rogistored Offce and | 323329, Artla Comor Plot No. 71, Sector 17, -
Principal Office (I any) of Corporate Debtor Vashi, umbai - 400 705 I

6. mwmmonumemdate in Date of Order; 08.07.2021 o _:
Corporate Deblor Date of 10 IRP: 20.07.2021 |

7. |Estimatad date of closure of insolvency 180 Days from the Insolvency Commencement
| |resolution process . Dateie., 16.
8, [Name and registration number of the NAME: Sudha Pravin Navandar (] ]
insolvency professional acting as interim | & ,;IIB!IIPA-OO1/lP‘P00n51/20L?_4§l10794
solution professional by o8 18
9. |Address and e-mail of the interim resolution| | PRAVIN R. NAVANDAR&%,;‘ |
professional, as registered with the B 520, Noolkanth Business Park, i
3 nl Road, Vidhyavihar (west), Mumbawoooee
AIL | sudha@prnco.in bt |
10, [Address and e-mail tobe used for | ADDRESS: D-510/620, Neelkanth Business Park,
correspondence with the interim thani Road, Vidhyavihar (west), Mumbai 4000
lution Professional © |EMALL: rp.shahgroup@gmail.com
date for submission of claims [ 2" August, 2021 o)
[Classes of creditors, f any, under dlause(b) of Clags | - Unit Holdors / Allotees under the
sub-section (6A) of section 21, ascertaln Real Estate Projects
by the interim resolution prof l T ERIACY A0RE) ¢
: enffied to | 1. Sujata Chatto o i
In | REG No. IBBUIP qﬂo‘mymﬂ-moaﬁa
|2 HemantJ. mgx S .
REG No: IBBIIPA-QD1/P-PO00R7/2016-17/10060.
; 3, Sourabh % e Framnt
M REG No; IBBI/IP 021-2022/13696

14. |(a) Relevant Forms and

(b) Details of authoﬁig\f%bresentaﬁves o
| areavailableat: .

hemant@apmh.in ;

3, Sourabh Modi, Address: 1801, Harmony Signature

31 , | Tower, Near Vet Hospic, Ovaa Neka Ghodbunder 3
ol Mﬁs‘gmbmomsdmoms;w' umbai-400815:1 100 ol £il

Notice is hereby given that the National Compat Law Tribunal has ordered the commencement of i
aaoorpoorzah insolvency resolution process of the SHAH GROUP BUILDERS LIMITED onj
08.07.2021. - ‘
The creditors of SHAH GROUP BUILDERS LIMITED, are hereby called upon to submit their claims {
with proof on or before 02.08.2021 to the interim resolution professional at the address mentioned§ ||
againstentry No. 10. . : ? { i k]
The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submitthe claims with proofin person, by postorby electronicmeans. o
Afinancial creditor belonging toa class, as listed against the entry No. 12, shqllndm its choice of
authorised representative from among the three insolvency professionals isted against entry No.13
'wactasaumoﬁsedrepresenhﬁveafmeCIass—lUthoidanIAlotaowM&ﬂnRulEMa {
Projectsin Form CA. y
Submission offalse or misleading proofs of claim shallattract penalties. 3

X j SD.§ .
Date : July 21", 2021 Sudha Pravin Navandar § -
Place : Mumbai P Interi ion Professional (




